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TThe question was actually asked on the

fioor of the House by Shri Shankar Sinhs
Vaghela.
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to Questions 18
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to Questions 20
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SHRI B. SATYANARAYAN REDDY:
Sir, the statement laid on the Table of the
House by the Minister shows that i 1984
in Lok Sabha Elections alone Rs, 58.70
crores were spent, excluding the States of
Andhra Pradesh, Gujarat, Madhya Pradesh,
Mabharashtra etc, If we take into account all
States and also the elections to  State

- Assemblies and the local bodies, T think
the expenditure will be not be less than
R, 500 crores, A poor country like India
cannot afford such huge amounts on the
elections when we cannot provide even
elementary requirements of the people—
like drinking water, food and shelter to
the poor people in the villages. So I would
like to know from the Minister whether
the Government of India is thinking of
having electoral reforms as suggested by
Shri Jayaprakash Narayan. Certain sug-
gestions have been made for electoral re-
forms to minimise the expenditure. Even
the Election Commission has made cer-
tain suggestiong for electoral reforms so
that the huge expenditure that is being
sncurred by the Government the parties
and the candidates may be minimised. I
would Uke to know from the Minister
whether he is seriously thinking of having
electoral reforms as suggested by the
Jayaprakash Narayan and the Election

Commission.
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to Questions

SHRI ASOKE SEN: There are two
aspects of the matter. One is the expendi-
ture incurred by the parties and the indi-
vidual candidates. With regard to that my
colleague has fully answered, The other
is about expenditure which is necessary to
be incurred by the Government, by the
Election Commission and also the State
Governments concerned, for conducting
Assembly elections, Now, so far as the
necessity for an impartial election is con-
cerned, that is a mandate of the Consti-
tution, BEvery five years we must have elec-
tions to Parliament, every five years we
must have elections to the State Assem-
blies unless sooner as Assembly or Parlia-
ment is dissolved, Now, therefore, the
minimum expenditure mnecessary for pre-
paring the ballot papers, for preparing the
electoral rolls, for various advertisements
and publicity and, then, mobilising the en-
tire civil service for the purpose of making
possible an impartial election every five
years, is a matter on whcih there can be
no debate. Expenditure with regard to that
is a matter of arithmetic, and the parties
can find it out. There are State parties,
there are all-India parties, there are parties
ruling the States, there are parties ruling
the Centre. Therefore, they will have to
find out what is the minimum expenditure
necessary for the Government. '

MR, CHARMAN: Now, Mr, Bhandare, :

SHRy B. SATYANARAYAN REDDY:
1 said, electoral reforms ag suggested by
Jayaprakash Narayan., He has not ans-
wered my question about electoral reforms

" in order to minimize the expenditure.

MR. CHAIRMAN: He has dealt with
the answer....(Interruptions)....

SHRy B. SATYANARAYAN REDDY:
What is the use of my putting the ques-
tion? :
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MR. CHAIRMAN. He is replying. You
are very important, Mr, Reddy. I was
myself going to ask what is the reply to
this question. Now, what is your attitude
to electoral reforms?

SHRI ASOKE SEN:
has already been answered that the Elec-
tion Commission jg suggesting the ques-
tion of electoral reforms, and as soon as
the suggestiong come fo us the paities wilj
be called as the tradition is....(Inter-
ruptions) On the point whether we
have a Bil} ready for electoral reforms,
Wwe '‘nave No such Bill ready.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Mr. Cha.irman, Sirs
the process of free and fair elections in
our country is indeed a matter of pride
for us®ang I must enter a caveat for
those who think that money plays a big
role in elections, because the electiong of
1977, 1980 and 1984 have proveq that
expenditure beyond a point is counter-
productive. However, there is a need for
urgent electoral reforms in this field. We
have a large number of frivolous Inde-
pendent candidates who have neither
stature nor status who just put in their
nominations, We have seeen balloy papers
running inty several feey which couldn’t
be even put into the ballot boxes. There-
fore, the question which I am asking is
in regard to all these things, Is there a
proposal to eliminate such frivolous
Independent candidates nog backed by

any political party? A proposal which the

Election Commission fas been making,
time and again, ig of State funding in
the matter of making use of minimum

publicity  material, 'providing rostrums
fer public meetings where all parties
oould share them turn by turn. I want

to know whether these proposals are there
(1) as regards elimination of frivolous
Independent candidates from thes @rena
and (2) for State funding for mytmum
publicity for a]] the political parties,

SHRI H. R, BHARDWAJ. I hive
heard a sugrestion ap least. Sir, g5 far as
elimination of frivolous Independent
candidateg ig concerned, this suggestion
has come and we are ‘applying our mind
as t¢ how we can eliminate such candi-

Sir, the question .

[ RAJYA SABHA ]

to Questions . 24 v

dates. There have been writ petitions,
there has been litigation opn thig issue in
the Presidential election and other elec-
tions, But thess issues have now been
answered by courts and we are applying
our ming to it—how to eliminate such
candidates. About State funding, a; the
momeny there is no Proposa} with us, and
the moment such a proposal comes from
the Election Commission we shall apply
our mind to it,

S\ AETHFTN AALA (VAT HAW) 5
qFET, 99 F A W FF AT F-—
“frate qaTel & ww €T & gTA
w1 Tz s Q fr ag aewifen
O & T TOEA FL AT TG AD

N fat=w = #1 FW oFA
¥ fou wm@wms s &
AN @ Hey F FEEIT AT
T omaw B I oA &

ToAfE T ¥ few wETe geme
fErT ST, I A &9IET AT
TE & W9ET TE W GRS w/TOFH
9 TF QU F SO ?

o} garvrer wregw ¢ o, s
FHOR F PIESE F AL A I

MR. CHAIRMAN. Tha; is all right.
That is the answer he has given. Please

“sit down.
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¥ ag smar Sgw 5o aferdy
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to Questions 26
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ol aTIH WIREIN : F&7 TF 9
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ro |
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qarsy |
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g femr | g @ 2 fE @ oaw
qifafema arEfs & gra d5%7 A FHT
FW E G AT THEAT AT THFATE
AT GATAST (@dior agr v, .,

) eqTe AW GLTAAIR ¢ WTT LRI
qiEf #T W F TET F29 7

N FEUT WG F g
qEf & TF § Faw@ AL T @
g
MR. CHAIRMAN. Please do not veply
to the interruptions, I want ¢, 8ive an
advice 1o Ministers, Do not reply to the
interruptions please. Reply to the original
supplementary.

The question has been discussed
threadbare. -~ .

Next question,



